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EEFORE THE NATIONAT COMPANY LAW TRIBUNAT

MEMsal EENcH' MUMsA' 
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disqualifrcation of two directors i.e. Respondent No. 2 and 3. The
Petition is disposed ofas withdrawn. At the end; from the side of
the Respondent a prayer has been made that it is justifiable to
record that this order shall not come into the way of the
Respondent's if seeking a remedy available under law so as to
comply with a statutory obligation granted under any of the
provisions of this Act. This liberty is always available to the
litigants in general.

Bhaskara Pantula Mohan
Member (Jl

M. K. Shrawat
Member (Jl

l4tt November, 2O17

6. Resultantly to this Petition is disposed ofas withdrawn and to be
consigned to the record.
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